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An Act further to aménd the Madras Civil Courts Act, 1873,

HEREAS it is expedient further to amend the Madras
Civil Courts” Act, 1873, for the purpose hereinafter-
appearing; It is hereby enacted as follows : —.

1. This Act may be called the Madras Olv1l Courts (Second Shors title, .
Amendment) Act, 1926.

2. Tn section 28 of the Madras Civil Courts Act, 1873 for Amendmen of

ection 25,
the words < five hundred > and ‘“ two hundred~’ the words Aet 111 of 1875,

“one thousand *’> and “ three hundred ’, respectively, shail
be substltuted :

¢

\IGIPC——L~I 160—10-5:26 —17,500.




